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Title: Regarding the conviction and arrest of Shri Shibu Soren.

SHRI L.K. ADVANI (GANDHINAGAR): Sir, This morning when this 1ssue was sought to be
raised by some of my other colleagues -- I also raised my hand —you said that the issue should be
taken up at 12 noon, and not during Question Hour. I would say that personally I am also inclined to
agree that the Question Hour goes on as usual. If there are ... (Interruptions)

MR. SPEAKER: I will hear you later on. Please sit down.
... (Interruptions)

MR. SPEAKER: I will hear your side later on. Please sit down. Shri Rupchand Pal, this is not
right. I will also hear other side also.

... (Interruptions)
SHRI L.K. ADVANI : If there 1s a provision in the rules that on occasions ... (Interruptions)
MR. SPEAKER: Please sit down.

SHRI L.K. ADVANI : If there 1s a provision in the rules that on occasions that a Member may move
for suspension of Question Hour, that is provided in order to see that when there are extraordinary
situations ... (Interruptions)

MR. SPEAKER: What is happening?[a8]
... (Interruptions)

MR. SPEAKER: He is quoting the rule. Why are you objecting to it?
... (Interruptions)

SHRI L.K. ADVANI : Sir, I have seen the Indian Parliament from 1970 as a Member. I have seen
even the earlier years as a journalist. [ can say that what happened yesterday is unprecedented in the
history of Parliament.... (/nterruptions) If you do not realise it, you are doing great harm to the
whole political system.... (Interruptions)



Mr. Speaker, Sir, for the first time in the Indian political history has a Member of the Council
of Ministers been found guilty and convicted for murder.... (/nterruptions) From the court, he was
taken straight to the Tihar Jail. Yet they seem to think that it is ordinary and there is nothing
extraordinary. (/nterruptions) You should feel more ashamed than myself.... (Interruptions)

SHRI SANTOSH GANGWAR (BAREILLY): Sir, please ask them to listen.. .. (Interruptions)
MR. SPEAKER: What more can [ do?
... (Interruptions)

SHRI L.K. ADVANI : If the ruling party thinks that this is ordinary, this is not extraordinary, I only
feel sorry.... (Interruptions)

MR. SPEAKER: Hon. Leader of the Opposition, there is not even a notice for the suspension of
Question Hour.

SHRI L.K. ADVANI : I have not given.

SHRI SANTOSH GANGWAR : I have given the notice.

MR. SPEAKER: No. You have not given.

SHRI L.K. ADVANI : This is not Question Hour. He has given the notice.
MR. SPEAKER: There is no notice for suspension of Question Hour.
SHRI SANTOSH GANGWAR : I have given.

MR. SPEAKER: He has given it for the mention of it after the Question Hour. No. I cannot accept.
This is the report.

SHRI L.K. ADVANI : Sir, you have permitted me now. This is not Question Hour.

MR. SPEAKER: I have permitted you. That 1s different. There i1s no notice, no Motion for
suspension of Question Hour.

SHRI L.K. ADVANI ": This is not the Question Hour. This 1s after the Question Hour.

MR. SPEAKER: About that, I have permitted you. It was said that there is a provision. Yes, I know
that there is a provision,

SHRI L.K. ADVANI : [ know that.
MR. SPEAKER: Nobody took recourse to that.
SHRI L.K. ADVANI : It was referred to that. They say that there is nothing extraordinary.
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... (Interruptions)

MR. SPEAKER: Regarding Adjournment Motion, I have already admitted. I have received your
notice.

... (Interruptions)

SHRI L. K. ADVANI : It is now more than two-and-a-half years that this Government has been in
office.... (Interruptions) 1 remember that when Dr. Manmohan Singh formed his Council of
Ministers and announced the names, at that time itself an important issue raised by the Opposition
referred to the credentials of those Ministers. For the first time, it 1s remarked like this. Till now, we
have been hearing of criminalization of politics. But now we have seen criminalization of the
Council of Ministers of the Government!... (Interruptions) The reply at that time used to be that it is
the prerogative of the Prime Minister to select his team. He has exercised his prerogative to select
his team.

Now, Sir, in this particular case, the person who was convicted yesterday has been sent to
jail. The moment a Non-Bailable Warrant was issued against him, he was made to resign. At that
time we were told — at least this 1s what I know — that the case related to some riots in Jharkhand. I
did not know at that time that the case in which he was accused of murder was also going on. I am
sure that the Government must be knowing it, the Prime Minister must be knowing it because this is
a case which has been lodged by the CBI. It is the CBI that has done it. Now, here is this person
convicted! In the eyes of political analysts, the UPA Government has brought disgrace upon itself.[r9

The whole political system has been maligned and disgraced only because, in the exercise of
his prerogative, perhaps, the Prime Minister did not exercise the necessary vigilance and caution. So,
my request is that the Prime Minister must come to the House and offer an explanation as to what
happened when he was appointed for the second time and when the CBI case was instituted against
him. It may have been much earlier and the CBI case is not an ordinary case. It is a case in which
there are components of blackmail, kidnapping and murder. All these aspects are there. ...
(Interruptions)

Sir, my point 1s that the Prime Minister owes an apology to the nation and an explanation to
the Parliament. Therefore, the Prime Minister must come here and explain as to what are the facts of
this case, how did he exercise his prerogative, what has happened exactly and unless the Parliament
1s reassured on this, he will not be doing justice to the whole matter.

MR. SPEAKER: India’s politics also requires that the House should function everyday properly.
Shri Dasmunsi.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION AND
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): Mr. Speaker, Sir, on behalf of the
Government... (Interruptions)



MR. SPEAKER: Let us hear him.

... (Interruptions)
MR. SPEAKER: Please go to your seat.

... (Interruptions)
MR. SPEAKER: Let us hear what he has to say.

SHRI PRIYA RANJAN DASMUNSI: Sir, on behalf of the Government, in response to the
comments made by the distinguished Leader of the Opposition Advaniji, I have to inform you that in
this House we had the opportunity to witness two Ministers in the Council of Ministers being
charge-sheeted, one while we were sitting on the other side and another while we are sitting on the
Treasury Benches. ... (Interruptions)

SHRI HARIN PATHAK (AHMEDABAD): Mr. Speaker, Sir, we want the Prime Minister’s reply. ...

(Interruptions)

SHRI PRIYA RANJAN DASMUNSI: Sir, if they do like this, this is not correct. Let them not
threaten us. ... (Interruptions) If they are not afraid of hearing me, let them not do like this. ...
(Interruptions)

MR. SPEAKER: He is the Minister of Parliamentary Affairs. How can you dictate to him?
... (Interruptions)
SHRI PRIYA RANJAN DASMUNSI: Sir, why are they afraid of listening to me? ... (Interruptions)

MR. SPEAKER: Nothing will be recorded. Any Member speaking without my permission will not
go on record.

(Interruptions) ... *

SHRI PRIYA RANJAN DASMUNSI: Sir, [ am not a jurist to interpret the criminal law. But in my
lay knowledge of law, I can say that any crime which 1s committed either to murder an individual or
a community, both are same. I have the privilege to see a Council of Ministers in which the
distinguished Leader of the Opposition was there in which when he took the oath of office he had
the CBI investigation going on against him for the heinous charge of communal riot.
(Interruptions) At that time, the then Prime Minister Shri Atal Bihari Vajpayee laid the standard that
it 1s his discretion to choose his Council of Ministers and said that unless anybody is convicted he is
not a criminal. Accordingly, our Prime Minister... (Interruptions)

Mr. Harin Pathak, please don’t provoke me to dig out everything, then it will be most
embarrassing for you. ... (Interruptions)



* Not recorded
MR. SPEAKER: This is not right. The hon. Leader of the Opposition said that one should be
prepared to listen to others also. Please take your seat.

... (Interruptions)

SHRI PRIYA RANJAN DASMUNSI: Sir, our Prime Minister not only took the resignation but
made 1t abundantly clear that anybody who 1s in the Government if they are convicted of any charge,
they have to leave the Government. It is very clear. But in the legal jurisprudence, till a trial is on
everybody has a right to defend himself before the court of law and till the end of that, nobody i1s
guilty in the eyes of law. When Advaniji had the tenacity to carry on as the Deputy Prime Minister
of the country in spite of having been charged by the CBI for indulging in communal riots in the
country and for not killing one but motivating the rioters to kill thousands and thousands of people
in the nation and demolishing the mosque, it 1s most unfortunate to see Advaniji raising this issue. It
is really amazing to me. I would like to know in what capacity and with what moral authority he is
sermonizing the House. If it had been raised by any other Member, I could understand that.

Sir, Advaniji is still facing the charge, still he is not free from the charge. So, it is better that
he does not give advice to us. Our Prime Minister has taken a very clear stand on this matter and so
he does not need to give an apology to the House or to the nation. On the other hand, he has proved
how transparent he and his Council of Ministers are.[R10]

Truherefore, he should not try to take a competent lawyer with him to defend his cases
because he is charged with the case of dividing the nation, to kill not one but thousands of people...
(Interruptions)

MR. SPEAKER: Let us go one by one. I will call one by one. 39! dlei1 SISy, 98 3MUs IR &l
... (Interruptions)
3t II IS ATed (FHRYR): edel 7RGy, . . (TaeT)
el HEey ¢ DT I gelrg|
... (Tge)
sft Savs uTE ATed : I e wfert & off fb fAuer & Aar & 91 IUB! Ao BrHAIBT L. . . (TET)
e WEIGY : 39 ¢ B 918 il UE T A1 &2
sft ayer e : sreme WGy, < @t @ <@ B, (gaum)
MR. SPEAKER: 3¢ =& ar 211 will allow you to speak. 3T %i&r #aifer|
... (cTgr)

MR. SPEAKER: Your hon. Minister has spoken on behalf of the Government, I take 1it. Now you are
also trying to say something, I do not take that. Is this the way the House will function? No.



... (Interruptions)

it oy e : oremer wEGw, ol S Tl T ¥ @, A srear S ¥ u' wal 9o ReiR R qrreh
St A Sl Pel T, RS SREE S @ 9l | A oferd: Wedd gl S del © [ narEAl Sft @1 fRmfieR g,
$HH HEl Al A4 81 b FEEHA S BT RRmeR gk gl 9 el @, dhEed § W wad ol §ER, I8 B
# 2 & o9 aa & &1 a1 g 781 81 9, 99 ad 98 Afded d wifid 8 Gadr 21 39H W sAN $El Bl
amufy 78l &1 &4 e e famg 9o aed €1 89 U fawg Sor Ared € 6 ag S wman Rig | &1 o, &
il &1 9 & o Aredl L

MR. SPEAKER: This will not go on record.
... (TIT)
Haqgma fis: WA PR T @ a2l .L*
e AEiey : ug 9a @l gl No, that will not go on record.
.. (TIT)

sft gy e : 9fF Adens. 7 swat wiig ... (aur)

Not recorded

MR. SPEAKER: I have called him. I have allowed him to speak. 3ma €ifer, &1 arer= argd 2l

# gy &g AL QL. 7 S B AL, garEA & i Bl 21 9e 8 JUEHA] Bl Ugd ¥ SAHHRI
Bl fh 39 el | 1 WS § iR a1 weArs el gl el a9 {6 ddleng. 7 3w o wa & gl B Ry
WINA BT A< a1 BH arenr 2] Rt uRRRART #, srezmer 7EIey, 89 U8 $el dled § b I8 Uob Nrorfasd Aiord
2w 2

I oI @I T8 TP 91d B, 319 ddl Il Y&l § df SRy, 3H WRHR H 3R W o & S " enfore
B W W R &, B el T §Y &... (r@um)

el HEIGT ;oY dfSy |, Tg T a1d 7| I2 dloH BT &b B

#ft gy g @ BaR & R ud! der arer BIg T8l Felw m, # ardt < § Iy g, (Faur)
... (Interruptions)
MR. SPEAKER: Nothing will be recorded.

(Interruptions)™ ...



I HEIGY : 3T 89! dlferd], 89 T Bl 3T AN FgEH] B 96 gy | 89 3P oiledd!l W dra &I
HrepT S|

...(cTaem)

MR. SPEAKER: You are violating my order by speaking from there. I will issue a notice of
privilege against you. Violation of the Chair’s direction or order is a breach of privilege. It applies
to all sides. =my qiferdr|

... (Interruptions)

sft g 8 ¢ orevet WEGy, Sid H M WR ST & 94l U ART oTTdl & b 519 9 oIl § 91 29, I db
JTHT-SIHT &7 X7, I8 AR I § IAdN &1 89 91 & 8, T8 ofd & g4l &l 7RI 2. .. (Faer)

IregeT HEey : anfige farg ) 81 3 w9 ard vifed|

* Not recorded

gEEO [EEEOXEEIE EE°Ec : +EEe® "E®BEEE® aEa 'Ee°Ed £EEO aEAJEEO cé, VEEE nE®ESE®
VE4aE aE4 +EEiEd ®ci o6, VEEIES ®cid cé*  *

MR. SPEAKER: Delete that name.

... (Interruptions)

#ft sy f 0 R & &9 omuw de ared € 6 arft AR @1 wveRd ey ofk eSS ...
CERI)

MR. SPEAKER: <d= St I8 @ arq g, [ will call you.
... (Interr[r12]uptions)
MR. SPEAKER: Now, Shri Basu Deb Acharia.
... (Interruptions)
MR. SPEAKER: Shri Devendra Prasad Yadav, I will call you.
... (Interruptions)
MR. SPEAKER: You do not have to provoke him.

... (Interruptions)



#t g g o F S ard ue e A wHa wRar g1 A a8 weel | g B qw # wre g8 ugell "edl
gl grft b w2 ug R Yed gy el & o gt a1 4 oief 7l *.. # S wEl fdes B gl

MR. SPEAKER: Delete that portion.
Now, Shri Basu Deb Acharia.

SHRI BASU DEB ACHARIA : Sir, the Court has convicted yesterday Shri Shibu Soren who was a
Cabinet Minister in the UPA Government. ... (/nterruptions) The Prime Minister asked him to
tender his resignation and he immediately resigned as he has been convicted. ... (Interruptions)

SHRI HARIN PATHAK (AHMEDABAD): How do you know? ... (Interruptions)

SHRI BASU DEB ACHARIA : It has come in newspapers and everyone knows. ... (/nterruptions)

* Not recorded
e HEIGT : T 91 87 RN Ig FYIF-3MAR 49 87 You are going on putting questions to him.

... (Interruptions)

3reTeT HAISY ; T 919 &7 3T WIFRR JaR 8rdx U1 B 21 You were a Minister also. It cannot be
one-way traffic; you will speak and you will not allow others to speak.

... (Interruptions)

SHRI BASU DEB ACHARIA : When BJP raised the question of morality, raised the question of the
continuance of tainted Ministers, and raised the question of the Minister involving criminal cases, |
am rather surprised. Sir, the then Deputy Prime Minister and the leader of BJP continued in the
NDA Government for six long years. He was charge sheeted for the demolition of Babri Masjit on

6t December, 1992. After demolition of Babri Masjid, many innocent people were killed because
of the action of BJP. Under the leadership of Shri L.K. Advani, the then Deputy Prime Minister in
the NDA Government, Babri Masjid was demolished. ... (Interruptions)

MR. SPEAKER: Nothing will go on record except Shri Basu Deb Acharia’s observation.

(Interruptions)™ ...

SHRI BASU DEB ACHARIA : After the demolition of Babri Masjid, hundreds of innocent people
were killed. Who are responsible? They are responsible. The three Ministers who were charge
sheeted continued in the Government. We raised this issue on the floor of this House but they
continued for six long years. Today, they are raising the question of morality and they are raising the
question of tainted Ministers. They have no right to raise this question.

MR. SPEAKER: Now, Shir Mohan Singh.



... (Interruptions)

* Not recorded
MR. SPEAKER: You are not Shri Mohan Singh. Please take your seat.

... (Interruptions)

e HERY ;. Aigd g S, 3T I+ ard BfRY|
.. (g,

st Mg fie (SafRan) @ e #eiey, a8 agad gyl € fF wdofe sfed § Wesd R iR @ & 3k
U A 3 W W 9 el R Y AN RRSmE g1 Y §, Ree Reams W . (eraEm)

MR. SPEAKER: Nothing will go on record except Shri Mohan Singh’s observation.

(Interruptions)™* ...

sft e g : I8 99 9 € 5 59 <u & ey § ¥g ugel! "edt € fh O dfdve ¥ &1 45 €, S9dl B
P ol ot TSl 3RS fpa-t o 8rft, U8 30 TR HT Udl T M| (U HIABIA P TP af did- IR ofd
TR Sl 9 SRR drell 3 BT, df gErEEl St 9 el {6 S el @ReR €, STt $u auigRal € 5w
TRE @ IO AR B W A FAET TSl 7, A AIHAT S A $H 91 Dl AEOHD W A Wior fear & g
AN BT HA g TSB! fAawer 81 [vl3]

IfehT 89 gAQ a1d ®el dled @ b 99 ANl Bl A8 ¥ IO Bl A DR TE & webern, S e B
ded W Aieies € 3R e Reams gae @ w €1 8wl vail & Rie gamn fdea e =med € 6 &
QIS g BT U AR AFCS, ITH! $ U, SAD! $B <Y [fTad S =12y ik =18 I8 ud 81, A
a8 ug @, e favg gohed 9o ® @, 6 W 2o § S9! 9 Udl W I SR W guiqan ufide o R
ST ATfey RIife T% 9gd & guiaqu Rufa 2 5 R dae e A 90 gU €S9 WS © FE IS 3
S B WIaR e € 3R TP FE IS R@ @ fF & A B MR & AeTen FR ol | 9E AN A 8 8, I8
8, T8 Y& B, SFal qad arR H g9 A W V@) ¢ $9iely 89 9 AR qawed | Ardsie viaq ® oy Uhb
JTAR-JAfEAT TR B H TAT Ao §

* Not recorded
fo 2t g WA B T I B U1 U Hawl fAerar 2 3R 2, 3UPl 39 W U [AGeid 906 JellHl 91y
Rt &9 T Aree FeiRa R 99 |

MR.SPEAKER: Mr. Devendra Prasad Yadav, I would call you on your issue separately. But if you
want to say anything on this ongoing issue, you may do so.

... (Interruptions)



3ET& HEIGH : RN AT $9 aX § PO ol dled &7

$ft I TG AIRT ;1 WEIGY, S GADR 98 drovld g FiS A AR IS R TS Al b
IR H Ial B B 59 2 A TP Ut & Rraad) @rer, aRF iR 9T e 8 T, 99 9 Aideng 9 aneics
Rl...(aur) S b5 e gh T R (crau) s Rig WA & Aarer R a& & war 8 R Afidar 2
diordl ®1 ®Ig Afde gh T8 g Hife S0 diF GG Freigics gl Wl NIaR H3 &9 2., . (FaUr) MUt
dfebar & A1 g9 B T8 W, (F9gH) B TR FaTd SO W@, gl Wl @ AUD Sg ARA W A A
[Tl IO I l... (FagH) 59 et 7RIS BT GERT TAT A1, I FHI BRI AN A IGRET BT HE IAH @l
TRAT AT IW TS & o Sl ARCIRIdG U HT dr-aEl o, eRifder Rigra o, 98 STe-oRE ger ok &
BT AR §111 S 918X & AR 9 HAGIR el a1, o2 ATIRD AT A HHAGIR 81, MY Il & dold oFl
FHAR B W@ & RIfP AT I 3R FHIS B e & MMYR W Jie a8 21 gaferg s g @RT & |ara ®
JMIPT dle™ BT BIs +fad &b a1 &l The law will take its own course.

SHRI GURUDAS DASGUPTA (PANSKURA): Sir, I only wish my colleagues listen to me. I have
a very bad throat.

I agree with Shri Priya Ranjan Dasmunsi-ji that till a man 1s not convicted, he 1s considered
to be innocent. I agree with him. That is a legal position. But there is a question of morality also in
the public life, and the morality of public life enjoins upon me to tell the House that we are unhappy
with the situation. We are extremely unhappy with the situation that has occurred. It has given an
opportunity and a weapon in the hands of your political opponents to pin down the Government.

MR. SPEAKER: Not mine! I have no opponent.
... (Interruptions)

SHRI GURUDAS DASGUPTA : Not you, Sir. It is on the other side. You are above all of us in this
House.

MR. SPEAKER: I hope you treat that.

... (Interruptions)

SHRI GURUDAS DASGUPTA : But Sir, I am saying that devil should not quote from the
scriptures.... (Interruptions) That is my simple statement... (Interruptions)

SHRI HARIN PATHAK : It applies to you also.

SHRI GURUDAS DASGUPTA: Yes, it applies to me also. This is the problem inherent of
impatience and intolerance... (Interruptions)[rl4]iis

Sir, I can only say this.
MR. SPEAKER: I hope you can imagine my problem.

SHRI GURUDAS DASGUPTA : Yes. While saying so that devils should not quote from the
scriptures, I only remind that there had been occasions in the past where a charge-sheeted person in a



criminal case had occupied the exalted position of Home Minister of this country. Therefore, if
politics has been polluted, at least, my hon. Friend Mr. Advani cannot claim immunity from that....
(Interruptions)

MR. SPEAKER: Please go on. Your statement will be recorded and nothing else.
(Interruptions)™ ...

MR. SPEAKER: Do not record anything except the speech of Mr. Gurudas Dasgupta.
... (Interruptions)

SHRI GURUDAS DASGUPTA : You see this. ... (Interruptions)

MR. SPEAKER: Please take your seat. Order please. Let there be order in the House. What is this
going on? Mr. Kharabela Swain, please take your seat.

... (Interruptions)

* Not recorded

SHRI GURUDAS DASGUPTA : The point is, if Parliament has to function, there has to be freedom of
speech within Parliament also. I want Mr. Advani to respond to me. Freedom of speech should be guaranteed
in Parliament.

SHRI L.K. ADVANI : He has directly asked me to respond to it. I would say that in my entire public
life, there had been occasions when there had been movements of different nature and if a movement
somehow becomes very strong, then at the end of it, the police and the investigation authorities
frame charges against so many leaders of that movement. I am sure the Communist Party...
(Interruptions)

SHRI BASU DEB ACHARIA : What type of movement?

SHRI L.K. ADVANI : I know what type of movement. Movement is a movement. Sir, a movement
1s a movement. The charges framed are always criminal. ... (Interruptions)

MR. SPEAKER: No, listen to him. What is this going on? Mr. Acharia, please sit down.
... (Interruptions)
SHRI L.K. ADVANI : He had asked me to reply.... (Interruptions)
MR. SPEAKER: What are you doing? I do not understand this. Please sit down.
Do not record anything. Nothing will be recorded.

(Interruptions)™ ...



MR. SPEAKER: I have permitted Mr. Advani to respond.
... (Interruptions)
MR. SPEAKER: Please sit down. You have asked him to respond, and he is responding.

SHRI L.K. ADVANI : You have asked me to respond. #+ @ forfi-fict a1 aga ar g1 2| saferw # ua
IR fhR 39 a9 BT We BAT AR g fF AN SftaT H 3 U sricdred gy, R sridre & arg ... (araer)

* Not recorded
MR. SPEAKER: I appeal to you all to please sit down.

... (Interruptions)
#ft T PUT srSarft AR | I WEHRY AR 7 .. (@1deT)

I HAIGY : AT [d HEdH! Hb 43 Srgd |

MR. SPEAKER: Nothing will be recorded.
(Interruptions)™ ...

MR. SPEAKER: I am requesting all the hon. Members that a sensitive issue has been raised.
Although I had made a request at that time, the Question Hour could not be held. Let us respond to
each others’ issue in a dignified manner. I am appealing to you all. How can this method of
interrupting others continue? Therefore, Mr. Dasgupta, you had requested the Leader of the
Opposition to respond. He 1s responding. Let us listen to him.

... (Interruptions)

MR. SPEAKER: Nobody is obliged to speak to suit the others’ wishes. Everybody will speak what
he wants to speak.[MSOfficel6]

If it 1s unparliamentary, if 1t is derogatory, I am there to control that. It is my job. You are not
there to control anybody else. But this is what is happening in this House. There is no intention to
listen to each other. How can there be a debate or a dialogue?

... (Interruptions)

MR. SPEAKER : You give that rule. [ will ask him to get out immediately.



... (Interruptions)
MR. SPEAKER : Shri Advaniji, please conclude quickly. I am giving opportunity to all.

... (Interruptions)

* Not recorded

MR. SPEAKER : This is totally outside the rule that is happening now.
... (Interruptions)

SHRI GURUDAS DASGUPTA : Sir, I have not completed.

MR. SPEAKER : I know that you have not finished. You asked him to respond and he is responding.
What can [ do? You cannot object.

... (Interruptions)
MR. SPEAKER : Let us have the decency to listen to each other.

#ft e BT 3rrsaroft - aremer Sff, # 3@ T AT 39 AT DI SUET HRAT AT, AP ST dfP 3 30 ISR A
ORI T 2 R BRI g3 T € 6 U qR 9/ d U W WU A $8 § B ol W AT W 39 919 B a
el @1 & e & ofaie ¥ # 9gd |fed ol (dg) A3 §9 a1 BT AGAN IR @ [P ... (F9ET)

Sir, this is not fair. ... (/nterruptions)
MR. SPEAKER : I am sorry. I am very sorry to say this.
... (Interruptions)

MR. SPEAKER : Mr. Athawale, | am going to name you. You have to go. You are not even in your
seat. You are deliberately disturbing me and the House.

... (Interruptions)
SHRI RAMDAS ATHAWALE (PANDHARPUR): No, sir. I am not.
MR. SPEAKER : Yes, you are. | am so agonized.

... (Interruptions)

MR. SPEAKER : I am making so many appeals. Can we not behave as serious persons with some
responsibility? Who 1s benefiting by this? Who 1s benefiting?

... (Interruptions)

MR. SPEAKER : That is your misconception that by disturbing, they are benefiting and that is why
you are disturbing.



... (Interruptions)
MR. SPEAKER : Please give some lessons to your Members.
... (Interruptions)
MR. SPEAKER : It applies to all sides. Why is there this impatience not to hear each other?
... (Interruptions)
MR. SPEAKER : I will do it now. It 1s enough. Mr. Athawale, [ am going to do that.
... (Interruptions)
#ft ATel o1 JTSaTvl : 378l Sil, AT A Pl &4 DY, Bl$ iy |
MR. SPEAKER : I am going to ask you to leave.
... (Interruptions)
SHRI L.K. ADVANI : Sir, please do not do that.
SHRI PRIYA RANJAN DASMUNSI: Sir, [ am appealing to you. ... (Interruptions)
MR. SPEAKER : Shri Advaniji, please conclude.

SHRI L.K. ADVANI : Sir, I will conclude by saying this. ... (Interruptions) 3iegel i, 3R & #RE
YA 3Tlel # U o &1 g9 4 8, oifb 99 fes, af 1992 # S @f=r @8 T, SHET 3 JHhAd gl ...
(@rae)

MEHAE AW (FADHTA-STR Yd): 9 MY DI F S Rorve w1 T8 & 87 ... (@uH)R oar & d
e & a1 A, . . (@aem)

MR. SPEAKER : What are you doing? What is this? [ am very sorry. It seems you have no respect
for the chair. I am very sorry.

... (Interruptions)
MR. SPEAKER : Mr. Acharia, | am very sorry.

... (Interruptions)

MR. SPEAKER : If you do not want me, I will go away. If you do not want me to be in the Chair, I
will go away without any regret. I cannot preside over the liquidation of the entire system of
parliamentary democracy. I do not want to remain here. If you do not want me, please tell me. I will
go away immediately. I will not take even a second. But I cannot allow, I cannot see, I cannot
tolerate it any longer. Please. It is not a matter of amusement to any.



... (Interruptions)
MR. SPEAKER : I am requesting all hon. Members, particularly the leaders to cooperate.
... (Interruptions)

sft orer ot arsarcht : oreme S, H UH & 9T BB AU A WHIE B, I8 TS © b A B A
SR TRTeE H OHTT o ® Y T4 7, oifh rem # 99 T 99 @ @ @8 WM Bl 43 O B ¥
AR § ®E wpar g #9 forareT fieE # ff wer 8, fp AR SHY Uoue A1 e U W BIS oA-aT A8 2l

(FAYT)  [MSOfficel 7]

MR. SPEAKER: Now, Shri A. Krishnaswamy.
... (Interruptions)

SHRI GURUDAS DASGUPTA : Sir, I have not concluded. I request you to please give me two
more minutes to speak. ... (Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, through you, I would like to convey to the distinguished
Leaders of the House that in the eyes of the law whether you kill a Private Secretary -- according to
the observations of the court -- or kill so many people through the movement are the same. ...

(Interruptions)
MR. SPEAKER: If you disturb, then I will not call you.
... (Interruptions)

SHRI GURUDAS DASGUPTA : Sir, now it is clearly proved on the floor of the House that Shri
Advani takes pride in the demolition of Babri Masjid. ... (Interruptions)

SHRI L.K. ADVANI : Sir, what is this? ... (/nterruptions)

MR. SPEAKER: Mr. Advani, your views on this issue are on record, and you have said about it.
... (Interruptions)

SHRI BASU DEB ACHARIA : Mr. Advani, you have said it.

MR. SPEAKER: Mr. Advani, you have made your position clear, and you have expressed your
regret on that issue.

... (Interruptions)
SHRI L.K. ADVANI : Sir, I have said it before the Liberhan Commission also. ... (Interruptions)
MR. SPEAKER: Yes, it 1s on record.

... (Interruptions)

MR. SPEAKER: Perhaps, they did not listen to you carefully. I am listening to you carefully.



... (Interruptions)

SHRI L.K. ADVANI : But the intervention of the Minister of Parliamentary Affairs or what he is
saying now is a deliberate ... (Not recorded)

MR. SPEAKER: That word will be deleted. It will be deleted

... (Interruptions)
SHRI GURUDAS DASGUPTA : Sir, I am only saying that ... (/nterruptions)
MR. SPEAKER: Mr. Dasgupta, please conclude.

... (Interruptions)

SHRI GURUDAS DASGUPTA : Sir, [ am only saying that there are movements in the history of the
world that have been applauded by history like the movement led by Mahatma Gandhi or the
movement led by Pandit Jawaharlal Nehru. But there are also movements in the history led by Hitler,
which have been blacklisted as one of the black chapters in the history of international political life.
Mr. Advani will go down in the history as a ... (Not recorded)

MR. SPEAKER: No, please delete it.
... (Interruptions)
MR. SPEAKER: I have expunged it. It is expunged.
... (Interruptions)
MR. SPEAKER: I have expunged it. I also do not approve of such statements.
... (Interruptions)
MR. SPEAKER: I have expunged it.
... (Interruptions)
12.47 % hrs

(At this stage, Shri Harin Pathak and some other hon. Members came

and stoodon the floor near the Table.)
MR. SPEAKER: I have expunged it then and there itself.
... (Interruptions)
MR. SPEAKER: The House stands adjourned till 2 p. m.

12.48 hrs



The Lok Sabha then adjourned till Fourteen of the Clock.



